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MR. SPEAKER: He has not yel
replied.

SHRI SAUGATA ROY: Ning days
have passed. From the West Bengal
Government also there have been
protesty against thg decisiop of the
‘Government gnnounced by Mr.
Sikander Bakht, but he has not come
forward in the House...

MR. SPEAKER: We have already
addressed the Minister.

SHR] SAUGATA ROY: In the
meantime ten refugees, Dandakarnya
deserters, have been killed by Police
firing in Kossipore in Burdwab
District.

MR. SPEAKER: You toock my per-
mission only to enquire why no reply
has been given. not to make a state-
ment. ([nterruptions)

SHRI 5. NANJESHA GOWDA
(Hassan): I have given notice for a
guestion,

MR. SPEAKER: | gm not unswer-
ing questions here. 1If you have any-

thing, you must come and enquire.
Do not record.

SHRI 8. NANJESHA GOWDA: **

MR. SPEAKER: 1If a question is
allowed, it will appear in today's
business. Every quesiion is relevant.
No recording.

SHRI S. NANJESHA GOWDA: **

MR. SPEAKER: You are joining
others who are trying to disturb the
proceedings of the House. If there is
anything, you should come and dis-
cuss with me. A number of questions
come, & number of statements come;
1 select it on the basig of what I con-
sider important, But if you disturb
| SR Do not record.
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SHRI S. NANJESHA GOWDA: **

SHR1 VAYALAR RAVI (Chireyin-
kil): Rule 41 (xi) and (xviil) says
that ‘it shall not raise questions of
policy too large to be dealt with
within the limits of an answer to &
question’,

MR. SPEAKER: What are Yyou
raising?

SHRI VAYALAR RAVI: 1 am
coming to that Then it says: ‘it
shall not relate to a mmtter with
which a Minister is not officially
connected’. Here yesterday....

MR. SPEAKER: You cannot raise
¢ point of order on a proceeding
which is over. The rule is very firm.
You can only raise it at the time
when the House is reized of it. You
cannot raisec a point of order now.

SHRI VAYALAR RAVI: [ am on
a different matter. This is g matter
of policy on which I need a clarifica-
tion. Yeslerday, while answering,
Mr. Fernandeg said:

WES | -0y W W g wie g
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MR. SPEAKER: The rule is very
clear. You should have raised it
yesterday and not today.

SHRI VAYALAR RAVI: We could
not hear it. (Interruptions)

SHRI SHYAMNANDAN MISHRA

(Begusarai);: I want to muke a
submission.

MR. SPEAKER; Once you make g
submission, others will follow.

SHRI SHYAMNANDAN MISHRA:
1 am submitling to you that 1 have
every right to raise a point of grder
with regard to anything that ha
yesterday. But for that the proper
course is, first to meet you in your
chamber and then raise that matler
in the House, Otherwise, [ cannot
glve up my right to raise 5 point of
order with regard to anything that
happened yesterday.

5 upn; #

—n


admin
Highlight


221 Written Amqpwers SRAVANA 5, 1900 (SAKA)

MR. SPEAKER: The rule lays
down two things that whenever a
point of order is to be raised, it must
be raised when the House ig seized of
the particular proceedings and not
otherwise, That is very clear in the
rules. The rule itself lays down that.

The second point is that the
Speaker has ope jurisdiction. It can
be raised between one item and an-
other...We ghall discusy it at =
proper time,

SHRI VAYALAR RAVI. Faulty
stalement. .

MR. SPEAKER: For that you have
other procedure.

SHRI SHYAMNANDAN MISHRA:

Supposing, T had not been present on
that day....

MR. SPEAKER: You cannot raise
it.

SHR! SHYAMNANDAN MISHRA:
It is irregular. The Chair gave a
ruling which wa* not in conformity
with the Rules of Procedure, then I
have every right to bring it to the

(1) Sratrment No. XXTI-Twelfth Session, 1074,

®
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notice of the Chair that something is
irregular. ..

MR. SPEAKFR: Mr. Mishra, you
are evidently not following it. What
he {s complaining of js not againat
the ChalPs ruling. His complaint is
against the statement made by the
Minister. Papers to be laid on the
Table. (Interruptions).

1210 hrs,
PAPERS LAID ON THE TABLE

STATEMENT SHOWING ACTION TAKEN BY

GOVERNMENT ON VARIOUS ASSURANCES,

FROMISES, ETC. GIVEN BY MIMISTERS
DURING VARIOUS SESSIONg

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAl): 1 beg to lay on the
Tahle the following statements (Hindj
and English versions) showing the
action taken by the Government oOn
various gssurances, promises and un-
dertakings given by the Ministers
during the various sessions of Lok
Satha: —

Fifih Lok Sabla.

12) Blatement No. X —Seventernth Session, 1956 .

1

. )

{1} Statrment No. VII—First Sewion, 1977. - . . -]
|

|

4} Statrment No. X —Second Semion, 1977.

{5) Swmirment No. VI—Third Semion, 1977,
{G) Statement No, lII—Fourth Semion, 1978,

1
;smh Lok Sabha.
"

(7] Statement No. IV —Fuourth Session, 1978. . . .
[8) Statement No. V—Fourth Session, 1978,

{Piaced in Library. See No. LT-
2462/78].

Nomrcamion UnosRr EmMPLOYEES' Pro-
vibErT Furios anp MISCELLANEOUB
ProvVisioNs AcT.

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.

RAM KIRPAL SINHA): T beg to

lay on the Table—

(1) A copy of the Employees’
Family Pension (Second Amend-
ment) Scheme, 1978 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 804 in Gazette ot
India dated the 17th June, 1978,



